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Sen I 
Nc. of 	Date of 	 Order vith SigDature 
Order 	Order 

—721S10.95 	 Z;hour cause  to the 

order passed by this Tribunal has 

been filed to-day. it the request 

of petitioners counsel call On 

I  1.11.1995 for fincl disposal of 

the nin application itself. stay 

to continue until further ,tders. 
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Fard Shri J*,.o .ir icithy, leart cc 
- 

counsel for the applicant and Shri ii 

Iiohatra, learned dditional tandir g 

Counsel. Tn 	 Contentions 

raised by the respondentsiat the 

post in which the petitioner has  beei 

working is no longer available for 

him to be engaged in it d the 

imijntennce has been handed over to 

t 	P...L. and it is in the interest 

of the petitioner that he has  been 

transferd from Joda to Barbil where 

he could be usefully employed. The 

distance is hardly 13 kins. even 

according to the learned counsel for 

the petitioner. Aklso.no rtlafides 

have been alleged. The petitioner has 

been serving in the sme station for 

lust 17 years.  No grounds to interfer 

The petition is rejected. 

It may be rreritioned here 

inc ienta ily that the petd.toner' s 

interests have been sufficiently 

scfeguarded inasmuch cis the resporiden s 

have permitted him to retain the 

quarters in which he hs bee,p living 

.ith his family. 
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